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 [श्री  थोगन  मकवाना]

 शिपमेंट  ने  जो  प्रोग्राम  बनाया  है

 उसके  मुताबिक  मार्च  1982 तक  लेबर

 मिनिस्ट्री  का  जो  टाइम  बाउंड  प्रोग्राम  है

 उसमें  उन  लोगों  को  मार्व  1982.0  के

 wat FA HTT FT AT FST FT उस  काम  को  खत्म  करने  का

 लिए  मझे  सोचना  पड़ेगा  ।  कमीशन  को

 ब्यूडीशल  राइट्स  देने  के  बारे  में  ।  इस

 देश  की  ज्यूडीशली तो  इंडिपेंडेंट  हैं  ।

 sit  धनिक  लाल  निकल  :  स्ट चु टरी
 राइट  तो  दीजिए  ।

 थी  योगेन्द्र  सालाना  :.  वह  कमीशन

 खुद  ही  स्टेचूटरी  के  तहत  बना  है  ।

 जहां  तक  बेजेज  के  बारे  में  कहा  गया  कि

 जहां  वेजेज  नहीं  मिलती  वहां.  दिलाने

 के  लिए  कुछ  करना  चाहिए  ।  इसके  लिए
 गवर्नमेंट  के  जो  प्रफसर  हैं  वे  ब्लाक

 लेबल  तक  जाते  हैं  ।

 थी  धनिक  लाल  मण्डल  :  मिनिमम

 aaa  को  दंफोर्स  करने  के  लिए  क्या  कोई
 एजेंसी है  ?

 थ्रो  योगेश  मकवाना  :  टट;,  गवर्नमेंट
 की  मशीनरी  &  उसको  सेंट्रल  गव्नेसट

 गाइड  करती  है  औौर  स्टेट  मशीनरी  इंफोस
 करती है  ।  लेबर  कोर्ट  में  उसके  केसेस
 चलते हे  ।

 जहां  तक  हरिजनों को  नक्सलाइट
 बनाकर  मारने  की  बत है हे  उसके  बारे

 में  जब  तक  स्टेट  गवर्नमेंट  की  रिपोर्ट

 नहीं  भाती  मैं  कुछ  कहना  मुनासिब  नहीं
 समझता |
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 [ee  i  —
 MR.  SPEAKER  :  Now,  the  House

 is  adjourned  till  14.10,
 The  Lok  Sabha  adjourned  for  Lunch,  till

 ten  minutes  past  Fourteen  of  the  Clock,

 The  Lok  Sabha  re--assembled  after  Luenh
 at  thirteen  minutes  past  fourteen  of  the  Clerk.

 (MR,  DEPUTY-SPEAKER  in  the  Chair}

 ELECTION  TO  COMMITTEE

 Centra.  Apviory  BoarD  oF
 ARCHAEOLOGY

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  (SHRI
 S.B.  CHAVAN  ):  ।  me४t0  move  :

 That  in  persuance  of  paragarph  I  of  the
 Government  of  India,  Archaeological  Sur-
 vey  of  India,  Resolution  No.  31/1/80-M
 dated  the  24th  November,  1980,  the  mem-
 bers  of  this  House  do  proceed  to  elect  in
 such  manner  as  the  speaker  may  direct,
 two  members  from  among  themselves,  to
 serve  as  members  of  the  Central  Advisory
 Board  of  Archaeology,  subject  to  the
 other  provisions  of  the  said  Resolution.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 ticn is  3

 “That  in  pursuance  of  paragraph  I  of  the
 Government  of  Indian  Archaeological
 Survey of  India  Resolution  No.  31-1-80-M
 dated  the  24th  November,  1980,  the
 members  of  this  House  do  proceed  to
 elect  in  such  manner  as  the  Speaker  may
 direct.  two  members  from  among  them-
 selves,  to  serve  as  members  of  the  Central
 Advisory,  Board  of  Archaeology,  subject
 to  the  other  provisions  of  the  said
 Resolution.”

 The  motion  was  adopted.
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 -  THE  MINISTER  OF  HOME  AFFAIRS.
 (SHRI  ZA'L  SINGH)  :  Sir  I  beg  to  move
 for  leave  0  inteduce  a  Bill  to  provide  for

 revenkve  dententicn  jn  certain  cases  and
 इजाद  wiatters  connected  therewith.

 MR  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  preventivé  detention in

 *  Publisked  ‘0  Gerette  cf  Irdiz  Fxtrecrdiszry,  Fart  II,  Sec.  2,  dated  4-12-1980.


